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SHRI C. P. N. SINGH: Sir, the 
hon. Member has rightly pointed out 
the importance of fencing for this 
purp'ose. But as the hon. Members 
are aware, it is very expensive to 
fence a.n area of about 58 kms x 32 
kms. However, the ho~ Member'1 
suggestion will definitely be looked 
into and we wil1 take neceasaey 
steps. 
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We have already -thought of this. 

MR. SPEAKER: Next Question 
554, Shri B. V. Desai . . . next 
question 5'55, Shri N ihal Singh ..... 
next question,. Shri P. k. Kodiyan-all 
are not present. Is it something 
organized? 

Ati. HON. MEMBER: Shri Kodiy•n 
is not well; he is in the hospita 1. 

Amalgamation of Centron Blade 
Company with Brooke Bond 

•557, SHRI R. K. MHALGI: Will 
the Minister O'/ INDUSTRY be pleas-
ed to state: 

(a) whether his Ministry are consi-
dering a proposal for amalgamation of 
Centron Blade Manufacturing Com-
pa.?'ly, Aurangabad, Maharashtra with 
Brooke Bond India Ltd. for tne revi-
val of the former; and 

(b) if so, the reasons thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHAN ANA): 
(a) Amalgamation of companies, if 
applied for under the Companies Act 
1956 or under the M.R.T.P:- Act 1969 
is dealt with by the Department of 

Company Affairs. No 111ch 8Plll• 
tion baa ·been receive¢i by the Jlilll. 
istry of lndatry. 

(b) Does not arise.-

SHH.I R. K. MHALGI:. Sir,. CS.-
tron was one unit licensed by Gaw-
ernment. ta manufacture ~O mOJinn 
blades per annum. It iR: an mt.r-
prise located at Aurangabad w' •• 
is a backward district in Maratba-
wada region Of Manarasfttra. U... 
fortunately, the Wlit became llirk 
during the year 1'976. Massive f+wfs 
were provided by Sicom, an agenq 
for investment under the Govena-
ment of Maharashtra, and by UCO 
Bank and thereafter the---WOrkinc of. 
this Centron unit has improved. Willa 
all this it appears that an applicatiao· 
fer amalgamataion has been DM"'e 
In view o'f the repiy given by the 
hon Minister, may I ask whether 
the Ministry of Industry have en-
quired a bout the said application 
with the Ministry of C<>mpan;F 
Affairs after the receipt of my ci.--
tio:i and if so, with wlrat' results? 

SHRI CHARANJIT CHANANA: I 
have already informed the hon. 
Member that the locus standi. tor 
such amalgamation of companies 
under the M.R.T.P. Act is with the 
Department of Company Mairs. OD 
receipt of this question, we hacl 
asked about the position from the 
Department of Company Aifairs -"' 
the information that we have re-
ceived is that they are considerins 
this. We did not get any final lnfor-
ma tion from them. 

EHR! R. K. MHALGI: Brooke 
Bond India Ltd. is a multi-national 
company. I would like to know 
whether the Government will give 
some guidance to the Government df. 
Maharashtra to see that this parti-
cular unit of Centron is amaJ,,...... 
with a.ny other better Indian Com-
pany then Brooke Bond India Ltd.., a 
multi-national company? 

SHRI CHARANJIT CHANARA: If 
the Department of Company A&llD 
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refers tb.ia case to us, we ahall deal 
with it appropriately. I cannot 1ive 
an assurance with regard to com-
pany 'x' or 'y' here on the auggea-
tion of the hon. Member. 

SHRI NIREN GHOSH: When the 
technology is fully availabl~, then 
why should there by a question for 
consideration at all by MRTP on 
this question? The ~echnology Of our 
great manufacturers is quite high. 
In view of this, may I know from 
the hon. Minister whether the Gov-
ernment will consider taking over 
this particular unit; if not, why not? 

SHRI CHARANJIT CHANANA: 
Well, I have alreacf y informed the 
hon. member that the question of 
taking over or allowing the amalga-
mation would fall within the juris-
diction of another Ministry; and this 
question has to be put to them. I 
can only inform 'the hon. Member 
that there is a process of examina-
tion of .such applications by the 
government; it is only after the 
examination is over that your ques-
tion could be replied. 

SHRI JYOTIRMOY :eosu: Will 
the hon. Minister kindly tell us 
before answering niy real ques-
tion . . . ? (Inten-uptidns) Whether 
he is aware of the tact -that this 
Brooke Bond Company which is 
basically a British controlled com-
pany was involved in a serious 
invoice manipulation for which they 
were detected and punished; if so, 
under what conditions you are 
allowing them to diversify using 
their black money -which they are 
keeping with their dealers and 
agents? 

SHRI CHARANJIT CHANANA: I 
do not know how do you discrimi-
nate between the hon. Member's 
real question and unreal question. 
I think he always puts a real ques-
tion. But. unfortuna~y the data 
he has on Brooke Bond, I have not 
been asked any question on that. He 
would be knowing more about 

Brooke Bond Company • . . (ln,ter. 
niptions). 

SHRI JYOTIRMOY BOSU: That I 
do including the contribution . . • 
(Interruptions). 

Guidelines to deal with Crimes 
apinst S.C. and s.T. 

•558. SHRI CHITrA BASU: Will 
the Minister of HOME AFFAIRS 
be pleased to refer to the repliea 
given to Unstarred Qu~ion Nos. 205 
on 12th March, 1980 and 1110 on 19th 
March, 1980 regarding exploltation 
01 Harij ans and atrocities on Sche-
duled Castes and Scb!duled Tribea 
and state: 

(a) the details of the guidelinea 
which have been communicated to the 
State Governments; and 

(b) the action taken by the State 
Governments thereon? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AY• 
FAIRS (SHRI YOGENDRA MAK· 
WANA): (a) The guidelines were 
communicated to the State Govern• 
ments in the Home Minister's D.O. 
letter No. Irl-11011/4/80-N!D(D). 
dated 10th March, 1980. A copy of 
the Home Minister's D.O. letter wal 
laid on the Table of the House ill 
reply to Lok Sabha Unstarred Ques-
tion No. 1077 dated 19th March, 1980. 
A copy of the D.O. is again placed 
on the Table of the House. f Placec& 
in Library. See No. LT-1092/80]. 

(b) The State Governments have 
been asked to intimate the action 
taken by them on the guidelines 
communicated. Information regard· 
ing the action taken by them will be 
laid on the Table of the House a1 
soon as it is received. 

SHRI CHITTA BASU: It appears 
from the reply and the papers laid 
on the Table that the Home Minister 
wa.s pleased to write to the 
Chief Ministers of the States on the 




